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PER S. R. RAGHUNATHA, ACCOUNTANT MEMBER: 

 
 

This appeal filed by the assessee is directed against the 

order passed by the learned Commissioner of Income Tax 

(Appeals), National Faceless Appeal Centre (NFAC), Delhi, for  

the assessment year 2019-20, vide order dated 10.05.2024. 
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2. At the outset, the ld.AR of the assessee stated that the 

impugned addition has been deleted by the CPC, Bengaluru, in 

response to the application filed u/s. 154 of the Act by the 

assessee during the pendency of appeal filed with ld.CIT(A) vide 

order dated 11.02.2021.  However, the ld.CIT(A) confirmed the 

addition made by the CPC, Bengaluru vide its intimation u/s. 

143(1) of the Act dated 31.10.2019 by passing an order u/s. 250 

of the Act on 10.05.2024, against which the appeal was preferred 

by the assessee before this Tribunal. 

 

3. The assessee filed an application for withdrawal of this 

appeal, since the assessee got relief through order u/s. 154 of the 

Act dated 11.02.2021 by the CPC, Bengaluru by treating this 

appeal as infructuous.  

 

4. The ld.SR DR, did not make any objection for withdrawal of 

appeal.   

 

5. Since, the assessee has been given relief by order u/s. 154 

by CPC on 11.02.2021 and the assessee has filed an application 

for withdrawal of appeal, we dismiss the appeal as withdrawn,   
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6. In the result, appeal filed by the assessee is dismissed as 

withdrawn. 

Order pronounced in the court on 11th September, 2024 at Chennai. 
 

Sd/- 
(एस एस िवʷनेũ रिव) 

(S.S. VISWANETHRA RAVI) 

Ɋाियक सद˟/Judicial Member 

Sd/- 
(एस. आर. रघुनाथा) 

(S. R. RAGHUNATHA) 
लेखा सद˟/Accountant Member 

चे᳖ई/Chennai, 

ᳰदनांक/Dated, the  11th September, 2024 
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